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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD|BENCH - | :
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OR151NAL_APPLICATION ND.16/95 ”
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; X ”
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\
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Shri-D.Subramanyam!
|

|
?aunsel for the Applicant

Fnunsel for the Respondents :  Shri N.R.DEUaraj,]ér.CGSC

CORAM: . . ”
\ : ! .

'THE HON'BLE SHRI R.RANGARAJ AN : MEMBER (A) ”

| (Order per Hon'ble
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Rs,10,280/~ paid to him a

31=-8-93, It uwas slso directed that the applicant shauld credit

one lump the excess
i

1-9-93 to 30-6-94, which
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.month from the date of
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